Union of India and a2thars

Hon'ble D S Misra,A M.
Hon'ble G S Sharma,J M.

( By Hon'ble D.S M sra) _

This is an application under Section 19 of the

g A TAct XII of 1935 against the order dated 29 651 passed

: jﬁr" by the Superintendent of Post Oifices Azamgarh ,terminating
" the services of the applicanat. i
“ y 2. We have hzard learned counsel for thz applicant

on the point of limitation. It has bzen contended on behalf

4 of the applicant that the applicant nhad made a represantation
(copy amnexure 17) to the Post Mastsr General,lJ P,Lucknow
on 182.1986 and a reply rejecting his representation was
received vide letter dated 26.,10.1987(copy annsxure 18).

\% From a perusal of the applican''s representation dated

| 18 2 .1936,it appears that this was a reminder to his application

dated 8 ,7.61. We have considered the matter . The applicant

has not cared to file either a copy of the letter of his appoint-

ment as Village Post Master, or the order of termination

dated 29661. From the documents on record, it appears

that the cause of action aross on the date of ter innatmn;

of his service. The repressntation dated 18 2.1986 aﬂﬁ""

to have been inade after a gap eof 25 years. In w
it does mot hel P the case ra»f the appl;cam mf@p
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